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Datet 5TH NOVEMBER, 1996 

03  

3UOCEMENT 

(ORAL ORDER PER HDN'OLE SHRI R. RANGARAJAN: MEMOER(AOMN.) 

Heard Mr, 5 Ramakrishna Rao for applicant and 

Mr. V. Bhimannaforrespondents. 

Before we tke up this case we want to express our 

anguish with regard to the position of the case at present. IrtI 
NIJ PMM 

The learned councel for respondents expresses his inabiljty 

to submit anythinä in regard to the present position. He 

submits that ins pite or his repeated messages the respondents 

are not giving him the details of the present position or 

the case. The abàve submiàtion is very unfortunate. The 

Secretary, Department of Posts, New Delhi should examine 

this issue in depth and take suitable remedial action 

so as to avoid recurranca of such submiséion•. If such 

submissions are repeated  in future the Tribunal is left 

with no option except to summon the respondents to be 

present in this court for explaining*s case. 

The applicant in this BA was issued with a 

Memorandum of charges under Rule 14 in pursuance of the 

sanction accorded by President under Rule 9 of CCS 

(Pension) Rules, 1972 for instituting departmental 

proceedings against him by Memo Dt.14.9.88 (Rnnex.IV). 

An Inquiry Officer was also nominated as can be seen 

from order No.7-25/87-Vig.II Ot.6.1.93. The present 

position of the inquiry is not known. The applicant 

by this OR submits that rules are not followed while 
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Issuing the chare sheet and also ordering inquiry in 

this connection. He further submits that proper 

approval from the'President has not been taken and the 

charge memo was hot issuedin a proper proforma for a 

retired o?ficial 

This OAwas filed to quash the defective 

charge-sheet. 

At the time of admission of thiä OA it was 

held by this tritunal that there was no interim relief 

necessary at this stage and the Respondents are at 

liberty to proceed further with the inquiry. 

This cae was instituted on 23.6.93nd 2ter 

passage of ebeut over 3 years this case came for final 

hearing. Even at this stage the status of the case is 

not known. In the absence of the Fesent status, the 

only direction that can be given in this CA is to permit 

the applicant to 'ile his defence statementØ on receipt 

of the inquiry prbceedingsth.tt4Se all the 

available contentions and also other contentions which 

he may deem fit based on the inquiry report. If such 

a representation is received the disciplinary authority 

who is competent to award any punishment dbr L 

should consider the same in accordance with the rules 

and take further decision in regard to awarding of 

punishment. If that stage is also already over, the 

applicant is permktted to take all the availab. 
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contentions as projected in the OR and also other 

contentions uhich he deem fit to bring to the notice 

of RaaflMe Authority. He may file a suitable 

such an appeal isreceived, the same should be considered 

in axordance with the rules and pass a reasoned order 

expeditiously. 

In view of what is explained above no further 

order is considered necessary in this 04. 

Tpe OR is disposed an tone of the above 

direction. No coats. 

J_(BcS. JAI PARAMESHUAR) 
MEMBER (aubL) 

(ii. RANGARAJAN) 
ME MBER ( ADM N. ) 

-jiu L 

DATED: 5TH NOvEMBER 1996 
	rfy. 

Dictated in open court 

KSM 
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